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e B Aol 2, 3R WA Wl @ uwEr s W@ W S AT o bl & o
I7 IFH U SUTRT AT gRaad &) Adbal ® o o e den e afafa o et
Al & SEd §RT 3Maedd qrl S |

(2) STET I AT & I W A8 1T W& BT URTd fhar Sy a1 rat
U SUFRY AT gRads &1 Uvaid & d8l, Ja—Refd, T 98 Ao a1 v
SUTRRYT A7 IR ST AT | YPIRIG Ud qagd [6d IR /91 a8 YAl drer
B, Sl aRT 18 iR 19 # fAfdee 81 a1 491 9 a7 20 & SN RN TR Ao #

SUTROT AT gRad+ & |

22—(1) FEurl fOuRT W Qterar, gonRefd, Ud a1 S99 e \ewnfl  aRareErTd

Tt & T A gRASHITT et € Uh A7 SEX e Il @ SR gy Ao @
DT B; GRISEED

(2) T WBR gRT JAFANST IR, KU AT JRF—AIH UT B dTel
e & fafr=r dTevrhl T &1, Sad areT @ SrlE Arorreil / aRasrrsil |fd
o fImf ATSTell &1 FHRuar / FHad Bl GEREd HRAT B |

I
faca, d@r sk dET—uden

231 PR, g Avsd gR1 349 Mt Iy & A & 6y W wwor g™
e fafaes & uearq uRye & W g=RIRT &1 orgar, M derm Fur yer  ge S
T FHA ¥ O B 98 3w ARFEE & o gl @ feafad ax @ fog I R
aRye BT TR T G MDA |
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fAfer @1 e 24—(1) URYE BT JUN TP Ydh db WAl H JRIET Bl S dTell Tb
fer &1 7eq fFar SR, R s <diued am MY e aRee [ @
STRATT 3R S fferRad emRifRmdt Smr @) SRivh—
(®) GRT 23 & A Ao WRHR gRT URYS DI USH fHar T oI
3T Il ST,
() |9l 9T gIRT aRYE &l Haw o Ty FHR  gaRIIT,
(1) g FIdl dU—AfER Nl | U gERIR, IR RGN TS,
FHrfR, B qur afdqal snfe & ura g ; 3R
(@) uRye gRT U 31 Adl | U dis 3 R, o o <rog
AR §RT aRYE & W ¥ fAfREq fear S|
@) ST (1) # fAafde [ & o & 2 gy & SuEnT
frefoRaa @ ford fhar SREm—

(@) PRUTEAS SUTEdE, Y HRIUTAD AMGRI, R & HrIuTdd
e, I ey dom Uy & o= SeIRAl qem dHanRAl &
I, Wl AR 3 UIRSHS BT gl HRAT qAT GRS & =T YRS
Tt P 11% ‘DXHT;

@) <dured &9 @ folu AdervT e YRS 1eqa ddrferd Rl
3R MR TG/ aRASHY 3rfafedd HeT;

(M A dn uRAsERl @ fEaread 7g wewrhl fauri el

faTag-ihd! B BT Ay Terdr Sudfid o,

(@) 39 M &1 JEEIHRY B H Ry gRT S fhgl
It B gt HAT |
A—TD 25-URYE UJd a¥ U URU H qUT U 99T WR, O IS SRR
fafafdse &, arTet S fawia o & fo te J—agd IR &l iR 39
i 99 & g™ 89 & <JAqH Fed a7 qd I AR B ARG B |

e Rend 26—URYE YIS Y AUH I9 I & [HA—dbeldl B T RUIC TR Bl
IR Iad RUIC T TRBR DI UH Y[y H TAT U &1 31 A1 IAS Y4 o4 fh
I AR fAffde &, gwgd s &k Ul Ruié /s Qg Aqved & g

Aol & qHeT G SR |
RIS 27—(1) URYe FYfe oi@rell q 3 G AMerEl Pl SRET Bl
et AR W weu, ST 6 RS ou WReR B R @ Rt o @, § e

o\ X o o
Aled dl¥d €T TddRUT dIIX hNIl;

(2) aRyE & @Rl @ e oa—uel, Wiefd, e Ay o g™
HRRY SRANT 3R /AT IS WRPR, o G-I, HETAGThR S’ Uae AT
YRA & 5% Td ARl Riefd &l I1 fhdl oy oaT—udiegid & U e
Td ol W), U Of 9, O ey & oy ok U wHy W | wad § o &
SID TG Vo IR b ALY TeH B,

3) SUIRT (2) & NN WU FaAferd dRA et fell &fad &
AMIBHR, WTHR 3R fAPEeR;

(@) TeTH g A orRar & A H, 981 N o fh S e ur
I UTIBROT & ORIl &) G—uRie & qr § g,

(@) AETEIHR, IR UQY A7 9Rd & 96 Ud AgeaiNied &
A # @ BRI, O S9e U WRGRI iRl & ol uhien &
T 7 Bl iR
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(1) Y o= oraT TNiEed & A | d8l =i o fa fafka far o,

(4) IRy 5T WRHR BT A w©Y § 1 W9 GG H, o1 fh SH9d gRT

fefera frar o, o wRfed ol @S9 WX ol WieTd Ruid |fgd ufdfer
TR BT |

28— WHR dffs RUiE ik o whigs Rud urd 5 o & geanq

5T e qved, 99 98 99 ¥ B, © Udd ded ® Ucd W IJATIR MY I
GIRA |

YTV
A &1 st 3R R

20—(1) I T WHR & T H 39 AWH & efe Ao & g
a1 ff o= gt foefl fR @1 o= fopan ST Sniféra &1 A T WReR A
35, gAaET IR YHeaenud H Ifed ufder 3R URERIAr &1 sifteR sifeirm,
2013 (=™ Hw=T 30 A9 2013) & SUTE & Il CHI A BT ARTT B Ahll
e;

(2) STEf T AR gRT HIs A ARTa @1 T8 & 981 98 Sad A &I
Peoll UT B & UZaN S HfH, IRYE BT W Yo & oIy R w- Faell &
e forg Swarr (1) # Afde affem & e uew ufdar &1, &R ey &
T H I WWHR gRT SU TIRI &1, aRYS gRT, e fd oM R Sad A
T BT TR B,

(3) T WHR gN 39 [ ueM fH W <l e @ = s
WREHR gRT AT BT T8 3R URYE BT A=<IRT B T3 Hf#, IRYE §RT IR WBR
& TR A FEAvmEE e @ U AfT ¥ iR U fdee g eal @
TR TART BT S Fhahl & OiIP I8 39 AT & A S gRT S
THS I aTel A &1 SR U801 el A1 S fGarad &1 & g9 qdidie

&5 & faerg &1 TR v & forw ai= wasy |

309 TS AT ARRd weE, s /e ford o s # 9 sifsia
@I S Sfard B, H Pig URadd @1 e, S RYard el UM B SRR S
5 afferm &1 aRT 29 & SUERT (1) # ¥ Suafd wu § fAfde 2

KERREEIE
AUSd B
THeT Y
ST aTe!
qiffe Rare
qAT T
et Rard

31—519 39 AAFRM 2g IS @1 T8 YA Iuged e © Al 3P IR
JTAFIH BT gRT 29 B IRT (1) H e Iuaei & JFFAR AT STRAT |

JAITI—HTd
g@iot

32—39 AR & Suew fodll o iffm o ooy e fafdy &
Iug=i & SifaRead e 7 & SHS redfiaxoT § 8 |

33— WRGR THI—HT R IR¥T &I U 29 ¢ Il & o4l b a8
9 M & ‘e uRINEaRU & folw Sugad el ok uRue ww feEl @1
3UTE SR @ forg ared 8 |

34—(1) 5T WRBR AU A Y T &1 98 e < Aot ® 6 ag o
feee vd ordf, 991 fb uRwRe wu § weafa 8 R gRye & v uifidfdre s
Iy B ST o a8 Smavad e |
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IRyg &
ARBNT Ue

I B DI

aRyg &
SIBPEANECIN
PHANI Alb
RECGHI

(2) FrISH T A AR BT 3o Gl BT FHITET BT & oy TRl
I B gie I uRyg SUIRT (1) & 3 U+ §RT UIG &l s UIAerd FerIar
# 9 e qen foer afafa o it wifafde aSerdar Suder exReft St {6
RIS o faerd afafer e oy |

35—(1) A5 WAR TG & foy & @fdd $I URYE & IR A
SRS ARBRY 3R A AIfRer & w0 F Fgad o) wadt & o1 i wrfaaat
BT TART BT 3R T daedt & (ded a3 o 6 fafeemaeh grr fafka fan
S AT I8 URYS 3fAT & HRIUTAD SMAHRI gRT IARoT foar o |

2) v e &R fdweAl @ srwells, ST fh s WRGR & AT a1
faey ey gRT SrguRd fhar o, uRue 36 Afied 9l S arelt fh=sl st
@ edE U Ue W Yfadl R dadl B 3R 39 UBR FgE by T il
@ YAl Td USf BT R BR Al & ol b 9 AT & efid sl a1
qeTdT gddh FeITes & & fofg aawds B

@) fafSrs AFel # URYE @I Harg < & o Ud fafy damgdrR 8rm
e Fgfad o WRAR gRT R d1$ §RT AT AR |idaT & AER W)
P SR | fAfS FAEPR & IS qe & MR TR FGerd fhar SR |

(4) ST (2) @ 1M fygad ifdeRAl qen wHenRAl @ argar, dar &
fEee vd e 9 S o vd o g fafkd wu H B

(5) TRYT & R & HRUTAS ARTHN, I JAAHRY qAT 3= IMfABRY
Td FHARI TR ARBR & JFAGT A FATH 3 99 Bl @l iR Afddbad 5 a5 3
Jay & fory Bl fovmT ¥ ufafFgfad & smaR W ufafged fhd ST &k 9
aRyg & MR | 999 qAT It U B B §HAR BT |

36—URyq WM A1 faey ameer gRT I8 feer < waell & b fvlt e
a1 wIfad (Arer, iR S By S arel SuUraRvll qm aRadHl & rgHIfRd &
IR fafrmEel e &) wIfad & =) o1 S¥& g1 39 ifdfram a7 ageie e
T et & oefie Frefed e T, ugaa R M ar fded Rl T ade,
W i, Al 3 B, o W emew # fafafds far S, @ frsared, A A
fdeT W e gr1 W fvar SRAT S f Saa smew # ffafds frar S

P SIrg, S wfedat &1 e, g ar fdega e |

37—3d M a9l T T Femmaell & srewell| uRve g1 59 Miffe
| A1 faRred: witgd ®rs @fdd, el i ar aReR § 9 gieage
Tl TR YA BR FHAT © AR g8l W U ol PR Fhdl © ol [Hl B Bl
e wU 9 R S YIS ol AT 39 AR & el uRyg g1 el
Afdd BT TN SR AT BN g b1 Ao &= & folg uRf™e a1 smufis
BIS FIET0T, TR AT S BT MALAD B

W] IE b U prg A B 9o a1 B uRaftsd wivror ar fa
M 8 W Aol I H UYde SH MR Bl UHT BRA B ST AR Bl
foRad wu 4 &9 ¥ 9 04 &7 qd e A e 81 am |

38—URYE & IAGN IR 37 FHHAR! o9 I 9 AW & 5l Suaw
% IR H BRI B @ Bl AT BRI BIAT AU 8, ARG U Hfdl, 1860
(arferfremT ivar 45 | 1860) B URT 21 & IfIfAld @ld Addh FAHST ST |
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39—39 AMRFRA & SRF AgWET qdd dl 5 AT [ SN &g Smerd
el g @& for uRwe, Fem Jonr Ao 9, SO A, AfdeRal ar
ARGl 7 9 ARFE & 3fF 6l oI &1 uanT &_e A1 50 e &
e o1 @ ford S8 g1 W @IS o= @fad affferd 8, @ favg 318 a1g,
Sifre ar o fafdrs Frdarel 8 8nfi

40—(1) IS WRGR 39 AT & YA BT Braifad e b forg Tore
# SIfeRgEeT gRT FrwTEel 9 Al &

(2) gdadit wfdaal & AUEar W) gfigd g9E STel T U FrmmEet |
frfaRad aava a1 &3 vy Suyefa fad o dad €, seiq—
(@) 9T 3 B IUURI(4) 3R IRT 6 B IULRT (3) BT JULATTAR HaR
@) wwy iR Afa, Rrad arT 18 @ SUARI(1) IR €RT 20 BT SULRT
2) & = e TSI BT SR,

@M [, B gaRT 19 @ SR (1) & E e uSsIfa @
SIDHIF

(@) @IS 3= "He, it fafed fbar ST €1 ar fbar S webem € srerdn
e v # Frammaell g7 Sudw fhar S 81 a1 fa S wedr

(8) uR¥g & STf¥r@RETYr, fHel favmT & ufdfgfad & MR W =aH 3
Y 1 A 3R 3B TH 5 9§ @ @AM & ford I58 AR & AT 4
for o1 daa &

(@) uRyg & forl URSRIAT o TAT AR TR PRI o TR [T
% ol IHg—979 W AR gRT ORI A= i den Anfeel Rigrt

DT FFHAVT PRAT ATIRID =

AT

4% %
BRIATE] BT
T

EEIRiCal

41—(1) Ry 39 AfRfFRE & Sug=l & Braif~ad o & Iy o7 WRpR - fafFae s

S Ud SfgHIeT W Toic # AfRRge gRT W fAfEEel g wedl § S s
rfdfrm ik deefe qarlt 18 fammael & srawg 7

(2) fafdrea: oIk ydadi wfdaal & ST WR Ufddhd U9Td Sfel foer Wi
fafraeraeh # frafalRed @15 a1 TRa el Sudfdd & 9ad €; srifq

(@) Ofa, R IR worE, e ford Ry aRT 17 & @fF srow A
foxft cafadd &1 FEafrg o= Aol ©;

(@) GRT 34 B SURT (4) & Mef9 uRvE & ARHIRAT R HH=RAT a1
(M) ®Is = A, e g H A e g/ Suaw faar S
B a1 fHar 51 |\t B |

42—(1) STET IS WRGR & IJg I 8 o 6 39 v, e ford
39 i em & el uRug @) vemuer @ i off, &1 Wifrs $9 | U wx forar
T A7 uRye 3 Jedi H favd 81 T B e BelRawd IS WRBR DI >
H aRYE BT FRIR §91 &1 J[EeS 81 AT 8, 981 I ARBR ol H ARG
ERT I€ 999 R Adhal 2 b gRyg &7 v femie o fafeq o= far S o
f6 sfRpaer 4 faffd< fear o, iR uRve dgguR fagfed @ = wwsh
SR |

(2) Saa s I—

(@) T et MRl iR <1, S aRve 4§ [fkd € a1 9 gri
A B S IR ©; 9 AR A [T 81 SRR a1 S9e gRT v
5 S A g,
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(@) A oAQIRAl, S URYE & AUel YA g, Iod WRAR B
AME gad=g B

(M) uRyg grT Pofa: srifad 9 f&5 T @5 e 3= & fod &R
gus(®) # ffdse grfeaal, Ml ok <A @ 99a &1 & ford aRve @
Bl BT a8 oY ARBR gRT AT SR |

(3) 39 AMRFIH & IUTH B JTAR U IR B! Dl d1d, AT ADR Bl
IRYE HT TS B | AdB & HF 7 T8l AT ST |

43—(1) I 39 AfTH & Iug=l B YT RA H DI BfoAE I~
B E I I WRAR T Bl B R B B oy Toie H UHIRE e
ERT I8 e © 9l © &b 39 o em & Suaw, e ¥ faffde &1 S arell
Fafy & SR SURRY, IR I gb & HAeFH W U AJdhaldl, il g8
AP AR T AHS, S AT YT B |

2) 39 M & uR™ B9 @ e ¥ &I 99 @7 afy @ gHIfd &
TTATT SUERT (1) & 39 PIg Mer &1 fhar S |

(3) SUURT (1) & A fhar T gAd ey, fhy S & uvana gy
I AU AvSd & USRS ST B FHE IET STRATT |

)
i

IR AR BRI

SAIUTeT g1 B FHR UBR B Aikgiad, TRRISR Tor e sl qdiies g &

AieduRe Toracr bl gRRMET o, f[ISRIT = T TR & @1 ATl TR B, T Aol

@ fHAIIT BT FHGI T AFHAU B AR &F H UDIpad qded b qr favraa—iReror g
UdEe Bg Wd Aol [AERd B, e qeRmyR & [T MR /i (e / aieeRer d
<dured oF & ORI GEEl B g B arell a1 SIfad ® H uWIfad B arelt fa
grorn, gRaErer a1 fell e wRaa & dwEy # WREE Ud AFeIE UM aRe @ ford
il <draTed g™ el e uRyg &1 164 B iR IAA AT AT NS vl &1 Iudy =

BT IFATIDHAT BT AGH BT AT & |

SUYF & JeTd Sk Uw 2N qdiured g™ el fder qRue &1 AT BT SUeR $Re
& ford ve fafyr 99 S @1 faffeay fear &
AEIER IR YTl 371 qdidred o el faerd uRve faee, 2023 qR: i fbar S € |

3TT=T 9,
gl HArared,
UG Ao |
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No. 599 (2)/LXXIX-V-1-2023-1-ka-23-2023
Dated Lucknow, December 8,2023

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Shree
Devipatan Dham Teerth Vikas Parishad Adhiniyam, 2023 (Uttar Pradesh Adhiniyam Sankhya 24 of 2023)
as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 7, 2023. The
Paryatan Anubhag is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SHREE DEVIPATAN DHAM TEERTH VIKAS PARISHAD
ACT, 2023

(U.P. ACTNO. 24 0F 2023)
[4s Passed by the Uttar Pradesh Legislature]

AN
ACT

To provide for the constitution of Shree Devipatan Dham Teerth Vikas Parishad for
the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Devipatan Dham’s in all hues-cultural, ecological and architectural; co-ordinating and
monitoring the implementation of such plan and for evolving harmonized policies for
integrated tourism development and heritage conservation and management in the region,
giving advice and guidance to any Department/Local body/Authority in the District
of Balrampur in respect of any plan, project or any development proposal which affects or
is likely to affect the heritage resources of the Devipatan region and for matters connected
therewith or incidental thereto.

IT Is HEREBY enacted in the Seventy fourth Year of the Republic of India as

follows: -
CHAPTER-I
PRELIMINARY
1. (1) This Act may be called the Uttar Pradesh Shree Devipatan Dham Teerth Short title,
Vikas Parishad Act, 2023 . extent and
commencement

(2) Tt extends to the boundaries of Tulsipur tehsil situated within the revenue
District of Balrampur in Uttar Pradesh.

(3) It shall come into force on such date as the State Government may, by
notification in the Gazette , appoint.
2. Inthis Act, unless the context otherwise requires,- Definitions

(a) “Devipatan Region” means the whole of the area within the revenue Tehsil
of Tulsipur in District Balrampur of Uttar Pradesh;

(b) “Chief Executive Officer” means the Chief Executive Officer of the Parishad
appointed under section 4;

(c) “Executive Committee” means the Executive Committee constituted under
sub-section (1) of section 5;

(d) "Executive Vice-Chairperson" means the Executive Vice-Chairperson of the
Parishad appointed under section 4;
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Constitution and
incorporation of
Shree Devipatan
Dham Teerth
Vikas Parishad

(e) “Implementing agency” means a department of the State Government or a
public undertaking under the jurisdiction of the State Government or the
Government of India chosen for preparation and/or implementation of any Project
plan;

(f) “Land” includes benefits to arise out of land and things attached to the earth

or permanently fastened to anything attached to the earth;

(g) “Local body” means a Development Authority, Municipal Body or any other
local authority concerned with the urban development within the Balrampur

District or any Gram Panchayat under the same;

(h) “Member” means a member of the Parishad or the Planning and

Development Committee and includes the Chairperson thereof;

(i) “Parishad" means the Shree Devipatan Dham Teerth Vikas Parishad

constituted under section 3;

(j) “Participating Department” means the State Government Departments or a
Local Body in Balrampur District whose activities have or are likely to have

bearing on the functions of the Parishad,;
(k) "Plan" means the Shree Devipatan Dham Teerth Vikas Plan;

(1) “Planning and Development Committee” means the Planning and

Development Committee constituted under section 6;
(m) “Prescribed” means prescribed by rules made under this Act;

(n) “Project Plan” means a detailed plan prepared to implement one or more

elements to the Plan;
(o) “Regulations” means regulations made by the Parishad under this Act;

(p) “Shree Devipatan Dham Teerth Vikas Plan” means the plan prepared under
this Act for the development of the Devipatan region and for the development of
infrastructure facilities for tourism and culture essentially for religious activities
and Spiritual Tourism. The function of the trust would be for conservation of the

Heritage, both tangible and intangible, in the Devipatan region;
CHAPTER-II
THE SHREE DEVIPATAN DHAM TEERTH VIKAS PARISHAD

3. (1) The State Government shall, by notification in the Gazette, constitute for

this Act, a Parishad, to be called the Shree Devipatan Dham Teerth Vikas Parishad.

(2) The Parishad shall be a corporate body.

(3) The Parishad shall consist of the following members, namely:-

(a) the Chief Minister, Uttar Pradesh who shall be the Chairperson of the
Parishad;

(b) Vice-Chairperson-The Minister of Tourism Department, Government of
Uttar Pradesh.
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(c) Executive Vice-Chairperson-Appointed by Government of Uttar Pradesh
under section 4(1).

(d) Member Co-ordinator-The Principal Secretary to Government of Uttar
Pradesh in the Department of Tourism, ex-officio;

(e) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Housing and Urban Planning, ex-officio;

(f) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Finance, ex-officio;

(g) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Culture, ex-officio;

(h) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Religious Affairs, ex-officio;

(i) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Urban Development, ex-officio;

(j) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Transport, ex-officio;

(k) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Environment, Forest and Climate change, ex-officio;

(I) The Principal Secretary to the Government of Uttar Pradesh in the
Department of Public Works, ex-officio;

(m) The Commissioner, Devipatan Division, ex-officio;
(n) The District Magistrate, (Balrampur) , ex-officio;
(o) The Chief Town and Country Planner, Uttar Pradesh, ex-officio;

(p) The Chief Executive Officer of the Parishad who shall be the Member-
Secretary;

(q9) The Chairman, Regulated area Development Authority, (Balrampur),
ex-officio;
(r) The Executive Officer Balrampur Nagar Palika Parishad, ex-officio;

(s) Five eminent persons having knowledge, experience, exposure and track
record of efforts for the conservation of heritage of Uttar Pradesh, to be nominated
by the Chairperson in consultation with the State Government ;

(t) Donors who donate a sum of Rs. One crore or more shall be eligible to be
considered as a nominated member for a period of three years and upon approval of
the Parishad.

(4) The terms and conditions of office of the members nominated under clause (p)
and (q) of sub-section (3) shall be such as may be prescribed.

4. (1) There shall be an Executive Vice-Chairperson of the Parishad to be
appointed by the Chief Minister of Uttar Pradesh.
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The Executive
Committee

Composition of

the Planning
and
Development
Committee

(2) There shall be the Chief Executive Officer of the Parishad to be appointed by the
State Government from amongst the Senior PCS officers of the State Government.

(3) The Chief Executive Officer shall be the officer of the Parishad and all the
officers and employees appointed by the Government on deputation or taken on contractual
basis shall be under the administrative control of the Chief Executive Officer.

(4) The Executive Vice-Chairperson and the Chief Executive Officer shall be entitled
to receive from the fund of the Parishad such salaries and allowances as applicable to the
rank held by him/her in the parent department or any special order of the Government and be
governed by such conditions of service as may be determined by general or special order of
the State Government in this behalf.

(5) All orders and decisions and other instruments of the Parishad shall be
authenticated by the signature of the Chief Executive Officer.

(6) The Chief Executive Officer (hereinafter referred to as "CEQO") will be supported
by Assistant Chief Executive Officer who shall be of the rank of Additional District
Magistrate. The CEO will be assisted by One Town Planner, One Executive Engineer, Two
Assistant Engineer, Three Junior Engineer s and Four administrative staff who shall be on
deputation from different departments of the State Government. The salary and other
allowances for the staff shall be as in the parent department. The class IV employees shall be
employed on contractual basis and their emolument and salary structure will be decided by
the Parishad. Moreover, their recruitment and salary structure will be on the approval of the
Parishad.

(7) The Parishad shall have the right to increase or decrease number of officers or
staff as per the requirement.

5. (1) There shall be an Executive Committee to exercise the powers and the
functions of the Parishad in the event of an emergency or other time-sensitive matters when
it is not practicable to assemble the entire Parishad. The Executive Committee shall comprise
of all the ex-officio members of the Parishad and shall be chaired by the Chief Secretary .

(2) The Parishad shall, in its next meeting, review the decisions of the Executive
Committee and may modify, reject or rectify the action taken by the Executive Committee.

6. (1) The Parishad shall, as soon as may be, after the commencement of this Act,
constitute a Planning and Development Committee, for assisting the Parishad in the
discharge of its functions.

(2) The Planning and Development Committee shall consist of the following
members, namely: -

(a) the commissioner, Devipatan mandal , who shall be the Chairperson,
ex-officio;

(b) the Chief Executive Officer, who shall be the Member Secretary,
(c) the Senior Superintendent of Police, Balrampur, ex-officio;

(d) the Divisional Forest Officer, Sohelwa Wildlife Division, ex-officio;
(e) the Chief Development Officer, Balrampur, ex-officio,

() the Additional Superintendent of Police, Balrampur ex-officio ;

(g) the Executive Officer, Balrampur Nagar Palika Parishad , ex-officio,

(h) the Sahyukt Niyojak, Nagar evam Gram Niyojan Vibhag, Ayodhya, Uttar
Pradesh, ex-officio;

(i) the Superintending Engineer, Public Works Departments, Balrampur,
ex-officio;
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(j) the Superintending Engineer, Drainage Board Gonda, Devipatan, Irrigation
and Water Resources Department, Uttar Pradesh, ex-officio,

(k) the Superintending Engineer, Madhyanchal Vidyut Vitran Nigam Limited
(Urban and Rural), Balrampur, ex-officio,

(1) the Superintending Engineer, Uttar Pradesh Jal Nigam, Balrampur,
ex-officio;

(m) the Regional Officer, UP Pollution Control Board, Balrampur/ Devipatan
Division, ex-officio;

(n) the Regional Tourist Officer, Ayodhya, ex-officio;

(o) a Landscape Designer and interpretive planner, to be nominated by the
State Government;

(p) an Environmentalist to be nominated by the State Government;

(q9) an Eminent historian having experience in the cultural and mythological
history of the state, to be nominated by the State Government;

(r) a Litterateur or an Artist of repute having experience of the state, to be
appointed by the State Government;

(s) an Eminent lawyer, to be appointed by the State Government;

(t) two eminent public representatives or Social Workers, to be appointed by
the State Government;

(3) The terms and conditions of office of the members nominated under clauses (q),
(), (s) and (t) of sub- section (2) shall be such as may be prescribed.

7. (1) The Parishad or the Planning and Development Committee may meet at any
time and for such period as it thinks fit, co-opt any person or persons as a member or
members of the Parishad or of the Planning and Development Committee;

(2) A person co-opted under sub-section (1) shall exercise and discharge all the
powers and functions of a member of the Parishad or of the Planning and Development
Committee, as the case may be, but shall not be entitled to vote.

8. The headquarter of the Parishad shall be at Balrampur.

9. The Parishad shall meet at such times and at such place as may be determined
by it from time to time.

10. The Planning and Development Committee shall meet at such times as may be
decided by the Chairperson of the Planning and Development Committee or directed by the
Vice-Chairperson of the Parishad but the time between two consecutive meetings shall not
exceed sixty days.

11. No act or proceeding of the Parishad or of the Planning and Development
Committee shall be invalid merely by reason of the existence of any vacancy in, or any
defect in the constitution of the Parishad or the Planning and Development Committee as
the case may be.

12. The quorum for the meetings of the Parishad and the Planning and
Development Committee shall comprise of 2/3 rd of the members, rounded down to nearest
integer.

792 RPH 2023 (Devipatan) (Adhiniyam) data 1e

Power to
co-opt

Headquarters
of the Parishad

Meetings of
the Parishad

Meetings of
the Planning
and
Development
Committee

Vacancies, efc.
not to
invalidate
proceedings of
the Parishad or
the Planning
and
Development
Committee

Quorum of the
meeting



20

IR U YR TTole, 8 fagwR, 2023

Power of the
Parishad

Functions of the
Parishad

CHAPTER-III

POWERS AND FUNCTIONS OF THE PARISHAD AND OF THE PLANNING AND DEVELOPMENT

COMMITTEE

13. The powers of the Parishad shall include the powers to-

(a) call for reports and information from the Participating Departments with
regards to preparation, enforcement and implementation of the Plan and the Projects;

(b) ensure that the preparation, enforcement and implementation of the Plan or
the Project is in conformity with the Devipatan Culture and Architecture;

(c) a committee will be formed by the Parishad under the Chairmanship of
District Magistrate Balrampur for enforcement, regulation and implementation of
the plan. The Parishad reserves the right to make any changes in the constitution of
the committee;

(d) indicate the stages for the implementation of the Plan;
(e) review the implementation of the Plan and the Projects;

(f) select and approve comprehensive projects from the participating
Departments, call for priority development and provide such assistance for the
implementation of those projects as the Parishad may deem fit;

(g) levy fee or charges for providing services and facilities or for maintenance
and development thereof from the tourists;

(h) suo-moto take up any work/project to promote and secure the development,
re-development and beautification of any area in the entire Devipatan region;

(i) select an Implementing Agency for preparation and implementation of any
Project plan in a transparent manner by following all the rules and regulations of the
state government of Uttar Pradesh;

(j) entrust to the Planning and Development Committee such other functions as
it may consider necessary to carry out the provisions of this Act.

14. The functions of the Parishad shall be-

(a) to prepare the Plan;

(b) to arrange for the preparation of projects by any of the Participating
Departments (All departments of State Govt.);

(c) to co-ordinate the enforcement and implementation of the Plan and the
Projects through any one or more of the Participating Departments or Implementing
Agencies;

(d) to ensure proper and systematic programming by the participating
departments regarding project formulation, determination of priorities in the
Devipatan region and phasing of development of infrastructural facilities for tourism
and conservation of the Devipatan Heritage in accordance with stages indicated in
the Plan;

(e) there will be budgetary provision for the Devipatan from the Department of
Tourism and Fund will be raised from other sources like donations, rentals,
utilization of infrastructure under PPP mode on profit sharing basis;

(f) to make concerted efforts towards enhancing awareness and interest in
intangible cultural heritage, and document, conserve, safeguard, promote, display
and disseminate it systematically;

(g) to undertake and encourage research in the field of heritage of the region;
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(h) to undertake conservation and development of rivers and water bodies and
their catchments in the Devipatan Region, to undertake measures for pollution
control therein and development of river fronts and water bodies;

(i) to formulate Architectural Regulations to bring about uniformity of the
buildings and structures in conformity with the heritage architecture of the region;

(j) to formulate policies to ensure co-ordination between various stakeholders-
Government Departments, Local Bodies, Temple Management/Trusts, Self Help
Groups, Researchers and Scholars for integrated development of tourism
infrastructure and Activities/projects for strengthening, protecting, preserving and
promoting the rich cultural heritage of the Devipatan region;

(k) to arrange for, and oversee, the financing of selected development projects in
the Devipatan region through State funds and other sources of revenue like funds
from Temple Trusts, donations, Non-government Organization, company/firms and
tourists, etc;

(1) the Parishad may open Trust and Retention Account (TRA) account or
Escrow Account for mobilization of funding;

(m) to coordinate with authorities in adjoining regions in matters and activities
there that have or may have a bearing in Devipatan region to promote harmony in
actions.

15. (1) The functions of the Planning and Development Committee shall be to assist Functions of

the Parishad in- the Planning
and

Development
Committee

(a) the preparation and co-ordinated implementation of the Plan and the
Projects;

(b) scrutinizing the projects of the Participating Department or an implementing
agency to ensure that the same are in conformity with the Plan;

(c) making of such recommendations to the Parishad as it may think necessary
to amend or modify any Plan;

(d) co-ordinating and Implementing different Projects at the District level;

(e) performing of such other functions, in connection with the administration of
this Act, as may be entrusted to it by the Parishad.

(2) Different Government departments in the District having departmental budget
sanctions and other implementing agencies shall also co-ordinate with the Planning and
Development Committee to ensure convergence and co-ordination of their schemes/Projects
with those which are under the Plan.

CHAPTER-IV
THE PLAN AND THE PROJECT PLANS

16. (1) The Plan shall be a written statement and shall be accompanied by such Contents of
maps, diagrams, illustrations, and descriptive matters, as the Parishad may deem appropriate the Plan
for explaining or illustrating the proposals contained in the Plan and every such maps,
diagrams, illustration, and descriptive matters shall be deemed to be a part of the Plan;

(2) The Plan shall indicate the way the development activities in the Devipatan
Region or conservation and such other matters, as are likely to have any important influence
on the development of the tourism in Devipatan Region and conservation of Devipatan
Heritage shall be undertaken. The Plan shall include the following elements needed to
achieve objectives of the Plan, namely:—
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(a) the policy to regulate land-use and the allocation of land for different uses;

(b) the proposals for major Urban settlement pattern and architectural
regulations;

(c) the proposals for providing suitable economic base for future growth;

(d) the proposals regarding transport and communication including railways and
arterial roads serving the region including local transport;

(e) the proposal for the supply of urban services like drinking water, sewerage
and drainage;

(f) indication of the areas which require immediate development as priority
areas;

(g) the proposals towards enhancing awareness and interest in intangible
cultural heritage, and document, conserve, safeguard, promote, display and
disseminate it systematically;

(h) such other matter as may be included by the Parishad in consultation with
the concerned participating departments for the proper planning for the growth and
balanced development of the Devipatan Region.

17. For the preparation of the Plan, the Parishad may cause such surveys and
studies as it may consider necessary to be made by such participating departments or
persons as it may appoint in this behalf and may also associate such experts or consultants
for carrying out studies in relation to such specific matters as may be determined by it.

18. (1) Before finalising the Plan, the Parishad shall prepare with the assistance of
the Planning and Development Committee, a Plan in draft and publish it by making a copy
thereof available for inspection and publishing a notice in such form and in such manner as
may be prescribed inviting objections and suggestions from any person with respect to the
draft Plan before such date as may be specified in the notice.

(2) The Parishad shall also give reasonable opportunities to every Local Authority/
Department, within whose local limits, any land affected in any manner by the Plan is
situated, to make any representation with respect to the draft Plan.

(3) After considering all objections, suggestions and representations that have been
received by the Parishad, the Parishad shall finally prepare the Plan.

19. Immediately after the Plan has been finally prepared, the Parishad shall
publish, in such manner as may be prescribed, a notice stating that the Plan has been finally
prepared by it and naming the places where a copy of the Plan may be inspected at all
reasonable hours and upon the date of first publication of the aforesaid notice, the Plan shall
come into force and will be deemed to have been duly prepared.

20. (1) The Parishad may, subject to the provisions of sub-section (2) make such
modifications in the Plan, as it may think fit, which in its opinion do not affect important
character of the Plan and which do not relate to the extent of land uses or the standards of
population density.

(2) Before making any modification in the finally prepared plan the Parishad shall
publish a notice in such form and in such manner as may be prescribed indicating therein
the modifications which are proposed to be made in the finally prepared Plan, and inviting
objections and suggestions from any person with respect to the proposed modifications
before such date as may be specified in the notice and shall consider all objections and
suggestions that may be received by it on or before the date so specified.

(3) Every modification made under this section shall be published in such manner
as the Parishad may specify and the modification shall come into operation either on the
date of such publication or on such later date as the Parishad may fix.
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(4) If any question arises whether the modifications proposed to be made are
modifications which affect important character of the Plan, it shall be decided by the
Parishad whose decision thereon shall be final.

21. (1) After every five years from the date of coming into operation of the finally Review and
prepared Plan, the Parishad shall review such Plan in its entirety and may, after such review, riwsmn of the
. . . . . . plan
substitute it by a fresh Plan or may carry out such modifications or alterations therein as may

be found by it to be necessary in concurrence with Planning and Development Committee.

(2) Where it is proposed to substitute the Plan with a fresh Plan or where it is
proposed to carry out any modification or alteration, such fresh Plan or, as the case may be,
modifications or alterations, shall be published and dealt with in the same manner as if it
were the Plan referred to in section 18 and 19 or as if they were the modifications or
alterations in the plan made under section 20.

22. (1) A participating department may, by itself or in collaboration with one or Preparation of

more of the participating departments, as the case may be, prepare Project Plans for one the Project

Plan, co-

more element of the Plan. ordination and

convergence

(2) Various participating departments in the district receiving grants, loans or
budget sanctioned by the State Government, shall ensure convergence/co-ordination of their
departmental schemes with the schemes/projects under the Plan.

CHAPTER-V
FINANCE, ACCOUNTS AND AUDIT

23. The State Government may, after due appropriation made by Legislature by law Grants,

in this behalf, make to the Parishad grants, advances and loans of such sums of money as it Tdvanlc)esgh
. . . . . oans oy the
may consider necessary to enable the Parishad to carry out its functions under this Act. Government

24. (1) There shall be constituted a Fund to be called the Shree Devipatan Dham Constitution of
Teerth Vikas Parishad Fund , to be maintained in a separate bank account of its own and the fund
there shall be credited thereto,-

(a) any grants and loans made to the Parishad by the State Government under
section 23;

(b) all sums paid to the Parishad by the participating departments;

(c) sums received from other sources such as Temple Trusts, donations from
Non-Government Organization, companies, firms and individuals, etc; and

(d) any other sums received by the Parishad from such other sources as may be
decided upon by the State Government in consultation with the Parishad.

(2) The sums credited to the Fund referred to in sub-section (1) shall be applied for-

(a) meeting the salaries, allowances and other remuneration of the Executive
Vice-Chairperson, Chief Executive Officer, Additional Chief Executive Officer, the
Finance Officer and other officers and employees of the Parishad and for meeting
other administrative expenses of the Parishad,

(b) conducting surveys, preliminary studies and drawing up plans/projects for the
Devipatan Region;
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(c) providing financial assistance to the participating departments and Implementing
Agencies for the implementation of the Plan and the projects;

(d) meeting any other expenses incurred by the Parishad in the administration of
this Act.

Budget 25. The Parishad shall prepare in such form and at such time every year, as the State
Government may specify, a budget for the next ensuing financial year and forward the same
to the State Government at least ninety days prior to the commencement of the financial
year.

Annual Report 26. The Parishad shall prepare for every year a report of its activities during that
year and submit the report to the State Government in such form and on or before such date
as the State Government may specify and such report shall be laid before both Houses of the
State Legislature.

Accounts and 27. (1) The Parishad shall maintain proper accounts and other relevant records and
audit prepare an annual statement of accounts including the balance sheet in such form as
applicable to the various State Government Departments.

(2) The accounts of the Parishad shall be subject to audit annually by the Examiner,
Local fund Accounts and/or the State Government may entrust the audit to the Accountant
General, Uttar Pradesh or the Comptroller and Auditor General of India or to any other
Auditor on such terms and conditions, in such manner, for such period and at such times as
may be agreed upon between him and the State Government.

(3) The rights, authority and privileges of any person conducting audit under sub-
section (2) shall,

(a) in the case of Examiner, Local Fund Accounts, be the same as he has in
connection with the audit of the accounts of local authority;

(b) in the case of the Accountant General, Uttar Pradesh or the Comptroller and
Auditor General of India, be the same as he has in connection with the audit of Government
accounts; and

(c) in the case of any other auditor, be as prescribed;

(4) The Parishad shall furnish, to the State Government annually or at such times as
may be directed by it, a copy of its audited accounts together with the auditor’s report
thereon.

Annual report 28. The State Government shall cause the annual report and the auditor’s report to
and Auditor’s

report to be laid
before the State

be laid as soon as may be after their receipts, before each House of the State Legislature
while it is in session.

legislature
CHAPTER-VI
ACQUISITION AND DISPOSAL OF LAND
Acquisition of 29. (1) If, in the opinion of the State Government, any land is required for the
Land for t?teh development or for any other purpose under this Act, the State Government may acquire
ose of the . . . . .
gﬁf such land under the provisions of the Rights to Fair Compensation and Transparency in

Land Acquisition, Rehabilitation and Resettlement Act, 2013 (Act no. 30 of 2013).

(2) Where any land has been acquired by the State Government, it may, after it has
taken possession of the land, transfer the land to the Parishad for the purpose for which the
land has been acquired on payment by the Parishad of the compensation awarded under the
Act referred to in sub section (1) and of the charges incurred by the State Government in
connection with the acquisition.

792 RPH 2023 (Devipatan) (Adhiniyam) data 1e



IR U IR ToTe, 8 foamR, 2023

(3) Subject to any directions given by the State Government in this behalf, the land
acquired by the State Government and transferred to the Parishad may be transferred by the
Parishad to such agency owned or controlled by State Government, in such manner and
subject to such terms and conditions as it may consider expedient for securing the
development of the Devipatan region after undertaking or carrying out such development as
it thinks fit for the purpose of this Act.

30. No change of purpose or related purposes for which land is originally sought
to be acquired shall be allowed except for as provided in the Act referred to in
sub-section (1) of section 29.

31. When any land acquired for this Act remains unutilized it shall be disposed of
according to the provisions of the Act referred to in sub-section (1) of section 29.

CHAPTER-VII
MISCELLANEOUS

32. The provisions of this Act shall be in addition to, and not in derogation of, the
provisions of any other Act or law for the time being in force.

33. The State Government may, from time to time, give such directions to the
Parishad as it may think fit for the efficient administration of this Act and the Parishad shall
be bound to comply with such directions.

34. (1) The State Government may direct any of its departments to provide, on such
terms and conditions as may be mutually agreed upon, such technical assistance to the
Parishad as it may consider necessary.

(2) With a view to enabling the Planning and Development Committee to discharge
its functions, the Parishad shall, out of the technical assistance received by it under sub-
section (1) make available to the Planning and Development Committee such technical
assistance as the Planning and Development Committee may require.

35. (1) The State Government may appoint one person each as Additional Chief
Executive Officer and the Finance Officer of the Parishad who shall exercise such powers
and perform such duties as may be prescribed by regulations or delegated to them by the
Parishad or the Chief Executive Officer.

(2) Subject to such control and restrictions as may be determined by general or
special order of the State Government, the Parishad may, subject to any rules that may be
made in this behalf, make appointments on such post and determine the designations and
grades of persons so appointed as may be necessary for the efficient discharge of its
functions under this Act.

(3) There shall be a legal advisor to advise the Parishad in legal matters, who shall
be appointed on contractual basis by the State Government as approved by Board of
Trustees. The legal advisor shall be paid case to case basis.

(4) The qualifications, terms and conditions of service and functions and duties of
officers and employees, appointed under sub-section (2), shall be such as may be
prescribed.

(5) The Additional Chief Executive Officer, the Finance Officer and other Officers
and employees of the Parishad shall be deputed from any department on deputation and
shall be entitled to receive the salaries and allowances from the funds of the Parishad for a
minimum period of 3 years and maximum period of 5 years with the approval of the State
Government.
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36. The Parishad may, by general or special order, direct that any function or
power (other than the power to approve the Plan, modifications and alterations therein and
to make regulations), or duty performed, exercised or discharged by it under this Act or
the rules made there under shall, subject to such conditions, if any, as may specified in
such order, be performed, exercised or discharged also by such officer as may be specified
in the said order and where any such delegation of power is made, the officer to whom

such power is delegated shall perform, exercise or discharge those powers.

37. Subject to any rules made in this behalf, any person generally or specially
authorized by the Parishad in this behalf, may, at all reasonable times, enter upon any land
or premises and do such things thereon as may be necessary for the purpose of lawfully
carrying out any works or for making any survey, examination or investigation,
preliminary or incidental to the exercise of any power or performance of any function by
the Parishad under this Act :

Provided that no such person shall enter any building, or any
enclosed courtyard or garden attached to a dwelling- house without previously giving
the occupier thereof at least three days’ notice in writing of his intention to do so.

38. The Officers and other employees of the Parishad shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of this Act, to be public
servants within the meaning of section 21 of the Indian Penal Code, 1860 (Act no. 45
of 1860).

39. No suit, prosecution or other legal proceeding shall lie against the Parishad,
Planning and Development Committee, their Members, officers or employees including
any other person authorized by them to exercise any power or to discharge any function
under this Act for anything which is done or intended to be done in good faith under this
Act.

40. (1) The State Government may, by notification in the Gazette , make rules to

carry out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers such rules may
provide for all or any of the following matters, namely:-

(a) the terms and conditions of the office of the members as required by sub-

section (4) of section 3 and sub-section (3) of section 6;

(b) the form and manner in which notice under sub-section (1) of section 18 and
sub-section (2) of section 20 shall be published;

(c) the manner in which notice under sub-section (1) of section 19 shall be
published;

(d) any other matter which is to be or may be prescribed or in respect of which
provision is to be or may be made by rules;

(e) the officer’s staff for the Parishad may be taken from any of the Departments
on the basis of deputation for a minimum period of 3 years and maximum period of 5
years with the approval of the State Government;

(f) the Parishad must follow the general rules and guidelines issued by the
Government, for all departments from time to time for bringing transparency and ethical

work.
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41. (1) The Parishad may, with the previous approval of the State Government by
notification in the Gazette make regulations not inconsistent with this Act and the rules
made there under to carry out the provisions of this Act.

(2) In particular and without prejudice to the generality of the foregoing powers
such regulations may provide for all or any of the following matters, namely:-

(a) the manner in which and the purpose for which the Parishad may associate
with itself any person under section 17,

(b) the terms and conditions of service of the officers and employees of the
Parishad under sub-section (4) of section 34;

(c) any other matter in respect of which provision is to be or may be made by
Regulations.

42. (1) Where the State Government is satisfied that the purpose for which the
Parishad was established under this Act have been substantially achieved or the Parishad
has failed in its objectives, so as to render the continued existence of the Parishad in the
opinion of the State Government unnecessary, the State Government may, by notification in
the Gazette, declare that the Parishad shall be dissolved with effect from such date as may
be specified in the notification; and the Parishad shall be deemed to have been dissolved
accordingly.

(2) From the said date—

(a) all properties, fund and dues which are vested in or, realizable by the
Parishad shall vest in, or be realizable by, the State Government;

(b) all liabilities which are enforceable against the Parishad shall be enforceable

against the State Government;

(c) for carrying out any work which has not been fully carried out by the
Parishad and for realizing properties, funds and dues referred to in clause (a), the
functions of the Parishad shall be discharged by the State Government.

(3) Nothing in this section shall be construed as preventing the State Government
from reconstituting the Parishad in accordance with the provisions of this Act.

43. (1) If any difficulty arises in giving effect to the provisions of this Act, the State
Government may, for removing such difficulty, by order published in the Gazette, direct
that the provision of this Act shall, during such period as may be specified in the order,
have effect subject to such adaptations, whether by way of modification, addition or

omission, as it may deem to be necessary and expedient.

(2) No order under sub-section (1) shall be made after the expiration of a period of
two years from the date of commencement of this Act.

(3) Every order made under sub-section (1) shall, as soon as may be after it is made,
be laid before each house of the State Government.
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STATEMENT OF OBJECTS AND REASONS

There has been felt a need to provide for the constitution of Shree Devipatan Dham Teerth Vikas
Parishad for the preparation of a plan for preserving, developing and maintaining the aesthetic quality of
Devipatan Dham in all hues-cultural, ecological and architectural; co-ordinating and monitoring the
implementation of such plan and for evolving harmonized policies for integrated tourism development and
heritage conservation and management in the region; giving advice and guidance to any Department/Local
body/Authority in the District of Balrampur in respect of any plan, project or any development proposal
which affects or is likely to affect the heritage resources of the Devipatan region and for matters connected
therewith or incidental thereto.

In view of the above, it has been decided to make a law to provide for the establishment of Shree
Devipatan Dham Teerth Vikas Parishad.

The Uttar Pradesh Shree Devipatan Dham Teerth Vikas Parishad Bill, 2023 is introduced
accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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